
G s c a ite s  Si D e h ii- ;:  
wN ?,?v

E>=63&..-” L i 2 u 4 2 j [ i
(Part I I — Ptoceediags other than Questions and Answers)

l o k  s a b h a  d e b a t e s

5129

l o k  s a b h a

Thursday, 14th April, 1955

The Lok Sabha met at Eleven of 
the Clock

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWIKS

(See Part I)
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notice ot this motion. I can only 
hope that a calm and peaceful a<t- 
mosphere will be restored so that the 
questions of grave moment which the 
States Re-organisation Commission 
has to consider may be considered in 
a proper way. I am distressed over 
the incidents that have happ«ied in 
Gioaflpara. The State Government is 
doing all it can to put an end to the 
state of tension that has been dominat
ing the scene for some time.

11-52 A.M.

MOTION FOR ADJOURNMENT

Exodus of BENGALi-SPEAiONG people 
FROM GOALPARA

Mr. Speaker. I have received notice 
of an adjournment motion. The sub
ject is; the situation arising out of 
large-scale exodus of Bengali-speaking 
people from the District of Goalpara, 
State of Assam, into the District of 
Cooch Behar and other Districts of the 
State of West Bengal caused by the 
widespread persecution of the Bengali
speaking people in the District of 
Goalpara and the calling out of the 
Military.

In this respect, I have also received 
two calling attention notices and two 
short notice questions. The matter 
seems to be agitating the minds of 
some people. I should like to know 
what the facts are to consider this 
motion.

The Minister of Home A flaln  
(Pandit G. B, Pant): The matter has 
been agitating also my mind and the 
minds of my other friends and col
leagues in the Government. I share 
the sentiments of those who have given
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I have not the latest iniormatioo 
with me. The matter coacems the 
State Government. But, if further in
formation is received. I shall be ready 
to place it before tne House. The 
State Government approached the 
army in Darjeeling. A  military officer 
was sent to contact the civil authorities 
and to render whatever assistance was 
deemed to be necessary. Two com
panies were subsequently asked to 
serve as a stand by in Siliguri. One 
of them has since gone to another 
place. But, so far as I am aware, ac
cording to the latest information, there 
is no occasion for making use of the 
armjy there. Their presence has 
i^stored the confidence and things 
have possibly returned to normal. That 
is the information that I possess at 
present.

I am sorry that such happeiings 
have taken place in any part of our 
country. I do not want to take sh^ter 
under the plea that it is a State Gov
ernment’s concern. Everything that 
happens in India is the concern of 
every one of us. But. constitutional
ly, the matter cannot be raised here. 
I have perponally been in touch. I 
might say, with the Chief Minister
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even before the happenings started. I 
had written to the Gk>vernments of 
the States where there seemed to be 
strong feelings over these matters. I 
received a letter from Shri N. C. 
Chatterjee yesterday. I had. in fact, 
written to the Chief Minister even be
fore the receipt of that letter. I wrote 
to him again after the receipt of 
that letter. In my personal capacity, 
I am anxious to do all I can 
and I repeat that I am deeply distres
sed over what has happened.

Shri N. C. Chattefjee (Hooghly): 
Am I to understand that the troops 
are moving or they are stationed? 
The latest report was that the tpooiw 
are going. Have they gone or are 
they stationed?

Pandit G. B. Pam: My information 
was that two companies were asked to 
stand by at Siliguri. One of them had 
gone to Goalpara. That had the desir
ed effect. If any further information 
is needed, I shall make enquiries.

Shri T. K. Chaudhuri (Berham- 
Dore): I have one question to ask. A 
large number of people have come 
over from Assam into West Bengal. 
Most of these people have been once 
displaced from their homes in East 
Pakistan. May I have an assurance 
from the Government that all aid 
would be given financially to the West 
Bengal Government so that these 
people may at least find some shelter 
in West Bengal?

Pandit G. B. Psyit: I do not know if 
this question arises out of the present 
situation. But, I should like to render 
every reasonable assistance to the 
State Government to enable them to 
help these displaced persons.

Shri K. K. Basn (Diamond Har
bour): May I make one submission? 
As it is reported in the Calcutta Press 
ana other papers also, there is strong 
allegation of partisan character 
against a section of the police. I would
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only request the hon. Home Minister 
to make a full statement after ascer* 
taining all these things. It really pains 
us all. We do not want in any way to 
precipitate things. If he can give an 
assurance.......

Mr. Speaker: After aU, the hon.
Home Minister has said that when he 
gets information, he will place it be
fore the House. Do I understand it 
correctly?

Pandit G. B. Pant: Yes.

Mr. SpeaJser: He will place such
information or whatever it might be. 
There are also two calling attention 
notices on which also he wil] be giv
ing information. Any way, the ques
tion for the adjournment motion now 
does not survive. We may await the 
statement.

PAPERS LAID ON THE TABLE

A ppropriation A ccounts (Civil) 1951
52 AND A udit Report, 1953 and 

Commercial A ppendix thereto.
The Minister of Revenue and De

fence Expenditure (Shri A. C. Gulia);
I beg to lay on the Table a copy of 
each of the following papers, under 
article 151(1) of the Constitution:

(1 ) Appropriation Accounts
(Civil) 1951-52 and the Audit Re
port 1953. [Placed in Library. See 
No. S-116/55.]

(2 ) Commercial Appendix to the 
Appilopriation Accounts (C îvil) 
1951-52 and the Audit Report 1953. 
[Placed in Library. See No. S-117/ 
55.]

C A L L IN G  ATTENTION TO MATTER 
O P  U R G E N T  P U B L IC  IM P O R T A N C E  

C rash of Indian A ir l in es  C onstella
tion  IN South C hina S ea 

Mr. Speaker: The hon. Member
might perhaps know that in the order 
of business, immediately eifter ques
tions, the adjournment motion comet




